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All gnzbad : uated thig 1st day Of May, 2000
riginal Applicgtlo wWo, 226 of 1993

distiricl . May
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hon' blE ll‘:tI.. -D-KI llj aq"'li M J 4:;1-
Honthle Mr, M.E sSingh A.M.

Suill Kumar Srivastava _
SO of Srl Agj Wgrain Lzl Srivasiava,
dégljent °of L/32 J, dglluay Colony,
dlstIle m.al.i,
(Sri V.K. Srivastava, Advocale)
- L] - - L] an-‘_-flil.:aﬂt
Versus
1 icn of Indig Through
Seneral waflgger, woprth Egst :‘;allnay’
Gorgkhpur,
2. givisionagl Rail Manager,
NOrih Esst ."i..all'ﬁay’ Laharizra,
Vzrangsli,
3. S'iat-’flm Superint.enient,
Asurlnar North Egst ;.'t.E*..J'-.l'..a-).-,r
Asurinhgr,
(sri _J.C. 5axena, Advocate)

e« o« s o JiEspOgents

g nDER (Ural)

By rontpble Mr, S.K.I, Nagvi, J.Ji,

51:i ;junil Lumar has fileg ti‘ﬁ.g apf,lic.at-iuﬂ
seeking g direction toO Lhe responients To regularlse

his services gs Class LV employees ggaing the clear
permenent yzcallcy ang not to interfere in higs work as
Gatmzt since the gade the jurdiors in service have been
reégularised, rHls prayér is based @ the grouny that
he was engaged as casual labour since 16.3-.1980 and

worked for more than 120 days continuously and acquired

status of TempOrary rallway servant vigje order passed
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| by the competent guthority, since then the applicant
l - j.S gEtLlﬂg bEﬂEfit ‘Jf he t_.dy SC;;lE,iﬂCEEmEI]L’ tfaS5,

| p.I,Us ond other penefils as agre admissipb.e for the

| I Rallway. re hgs al s© mentivney thgt he hgs workea for
more thzn 10 years continuously and regyul zrly without

any bresk and his services are not ligble Lo be
terminated without fecllowing dule 149 Of the Jailway

]: Establishment Caie anNd Secll on 25.F LiNdustirizl Jdsputes

;i ACt and therepy he bectmes entitled TO regular absor pti on
r

afyg increment put he same has pbeen deméﬁ by the

-} resp‘dﬂden‘f—s. 1‘herefure-, he has cme ugp betore the

|

: [ripunal.

i 2, lhe respoigents have fiiled there counter
l ~

i ~ . .

l : = regly and i€ has been admitled that he hss atlained

the Templrary status ana 1T has Not been Jils,uted
that he is entitley Lo be counsijered for screening

aNd permgnNent appcintment put only in hgs trun,

& 35 Considered argumenils place pefore us and
"l ‘ perused the recory.
¥ \
1 o L
1. - 4, 1t 1g g magtter in which noking much
"&‘ ig in gispute, The gpplicent clgims zNd the respongents
b;g do not dispute that he has already attziney the
15._;1 -
.%ﬁ temporary stztus, As per the applicent's czse some

juniors hgve zlready been absorbed ©it regular bgsls
but it hgs been cztegorically detied by the

respongents,

| 5% Under the circumstances znNd facls menticned
1 above, the C‘J*'afm of (the zpplicant for being consigered
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1. g
;:egglarj:.s-ati s, after due screening ’cannot be deflied to
h:.m, I"‘herefare_! be direct the responjents to consider

| tﬁa regularisation of .he/f:z:vices of the zpglicant

- las class LV -ém;pf_l-_._asrﬁ-ﬁ,- after due screening s per

: ~ rules, at his ﬂmﬂ. and shall not pe placed below
office J Lﬂlﬂrs.

& ~
o, fhe U A is disposed of with the zpove

observations with no orger as to cost,

AM,




